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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI
OA NO. 1091 OF 2024

NEWS ITEM TITLED "GURGAON FARM HOUSES BACK RAZE &
REBUILD CYCLE ENSURES RAISINA NEVER HEALS"
APPEARING IN THE TIMES OF INDIA DATED 28.07.2024

REPLY ON BEHALF OF RESPONDENT NO. 5 (DISTRICT
MAGISTRATE, GURUGRAM)

MOST RESPECTFULLY SHOWETH:-

| That present original application is registered suo motu on
the basis of the news item titled "Gurgaon farmhouses back
Raze & rebuild cycle ensures Raisina never heals" appearing
in the Times of India dated 28.07.2024.

A That news item relates to reconstruction activities going on
at Ansals Aravali Retreat in Raisina, Gurgaon merely two
weeks after the district administration ordered demolition of
illegal farmhouses in the area. As per the article, Land here
is classified as 'gair mumkin pahar' and is protected under
the Punjab Land Preservation Act (PLPA) and the Aravali
Notification of 1992, which prohibits construction and tree

felling without mandatory permission from the authorities.

3. That present reply is being filed by Sh. Vijay Chaudhary,
Regional Officer, Haryana State Pollution Control Board,
Gurugram South Region who is authorised and competent
in aforesaid official capacity to file the present reply on

behalf of answering respondents.

4. That on 22.08.1989 a public notice was issued by the

Divisional Forest Officer, Gurugram to the buyers of farm



th

houses in Aravali hills of Raisina Village that the said land is
a revenue estate, notified under the Punjab Land
Preservation Act, 1900, and anyone found violating the
provisions of the Act shall be liable for prosecution. It is
further noted in the sai.d advertisement that anyone who is
buying properties from any developer in that area is buying
the said land at his/her own risk.
That the Ministry of Environment and Forest Government of
India, New Delhi issued Notification dated 07.05.1992
(herein after referred to as “Aravali Notification dated
07.05.1992) whereby in exercise of powers conferred under
Section 3 (1) and 3 (2) (v) of the E.P. Act, 1986 read with
Rule 5 (3) (d) of The Environment Protection Rules 1986,
the central Government imposed certain bans and
restrictions in the specified area of Aravali range. The
prohibitions/ bans imposed under the said notification qua
the following activities/ operations/ processes are:
i. Location of any new industry including expansion/
modernization.
ii. a). All new mining operations including renewals of
mining leases.
b). Existing mining lease in sanctuaries/ National Park
and areas covered under project tiger and/ or;
c) Mining is being done without permission of the
competent authority.
iif. Cutting of Trees.
iv. Construction of any clusters of dwelling units. Farm
Houses, Accused, Community Centre, information Centres
and any other activity connected with such construction
(including roads of part of any infrastructure relating
thereto.)
v. Electrification (laying of new transmission lines).
A copy of the notification dated 07.05.1992, as amended

from time to time is annexed as Annexure R-1.
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That on 06.02.2006, a public notice was issued by the
Director of Environment Department, State of Haryana
wherein it was put to notice to all violators in the Aravali
range that the parties may come before the Regional
Officer, Haryana Pollution Control Board situated at
Gurugram and may address the issue of violation by them
as a last chance within a period of 15 days of the
publication. A copy of the public notice dated 06.02.2006
issued by the Director of Environment Department is

annexed as Annexure R-2.

That between 03 to 05 May, 2006 a meeting of the sub-
committee concerned was convened to scrutinise the replies
received from several violators to whom the show cause
notices were sent and in view of the replies sent broadly
legal action was initiated against the violators. A copy of the
minutes of the meeting that took place between 03 to 05

May, 2006 is annexed as Annexure R-3.

That revenue record and the report submitted by the
District Administration, reveals that the type of the land
where the farm house/ club of the accused have been
developed by the project proponent has been shown as
“Gair Mumkin Pahar” upto October, 1990 and in the
girdawari of March, 1991 it has been shown as "“Gair
Mumkin Farm House”. The type of land cannot be changed
by the project proponent within a short span of five months
i.e. October, 1990 to March, 1991 in a large area contrary
to law. The developer had managed to get the type of land
changed in connivance with the revenue officers/officials
illegally to circumvent the Aravali Notification dated
7.5.1992. An enquiry was ordered by Deputy
Commissioner, Gurugram to check the said manipulation
with regard to the change of type of land. A copy of the
letter whereby the enquiry was ordered by Deputy
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11.
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Commissioner, Gurugram dated 21.09.2006 is annexed as

Annexure R-4.

That as per the report of Divisional Revenue Officer,
Gurugram, the change of type of large area of Raisina from
“Gair Mumkin Pahar” to “Gair Mumkin Farm House” cannot
be done in short span of Kharif 1990 and Rabi 1991. A copy
of the report dated 29.12.2006 submitted by Divisional

Revenue Officer, Gurugram is annexed as Annexure R-5.

That on 01.08.2007 a report was prepared by the Forest
Department of Haryana wherein a project, namely, Ansal
Golden Heights was found to be constructed in utter
violation of the proviéions of various statutes namely,
Forest Conservation Act, 1980 and Punjab Land
Preservation Act, 1900. From a perusal it appeared that
construction activities were carried out by the Ansal
Properties Limited in grave violation of the statutory rules
and notifications. A copy of the report dated 01.08.2007 is
annexed hereto and marked as ANNEXURE R-6.

That Haryana State Pollution Control Board filed prosecution
cases for violation of Aravali Notification dated 07.05.1992

in Special Environment Court, Faridabad.

That in compliance of Hon’ble National Green Tribunal order
passed in OA No. 04/2013 (Sonya Ghosh V State of Haryana
& ors), the Environment Department and Haryana State
Pollution Control Board has displayed three hoardings in
aravali areas of Gurugram district as a public notice, not to
carry out any type of construction in the specified areas
without obtaining Environment Clearance from the
competent authority. This office conduct spot inspection on
18.05.2024 and during inspection found that fresh

construction was going on in 2 no. of farm houses (Fram
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house no. A-13 & CR-1). Thereafter Show Cause Notices
regarding violation of Aravali Notification dated 07.05.1992
issued under Environment (Protection) Act, 1986 and the
Executive Engineer, Municipal Council, Sohna was directed to
demolish the illegal structure. The copy of Show cause

notices are attached as Annexure R-7.

That a meeting of District Level Task Force Committee
regarding illegal mining was held on 29.07.2024 at 11.30
am, under the chairmanship of Deputy Commissioner,
GurLigram and it was appraised by the Mining Officer that no
incident of illegal mining has come to the notice in the non-
existent hill area of Aravalli range in District Gurugram,
which was also confirmed by Sub Divisional Officer (Civil)
Sohna, Divisional Forest Officer Gurugram and Regional
Officer, Haryana State Pollution Control Board (South)
Gurugram.

The Deputy commissioner directed the Sub Divisional Officer
(Civil) Sohna, Regional Officer, Haryana State Pollution
Control Board (South), Mining Department and the
concerned Station house officer to inspect the aravali area
and the concerned department should take action as per

Departmental Rules, if any violation is found.

The Municipal Council Sohna, with the help of police force,
demolished the illegally constructed farm houses on
12.07.2024. The Deputy commissioner ordered that if illegal
construction work is done again in the illegally constructed
farm houses which have been demolished, then Municipal
Council Sohna will register a case against them in the
concerned police station and after that no ‘action taken

report’ received from EO, MC, Sohna

The Deputy commissioner directed all the members of the
Task Force Committee present in the meeting to jointiy

conduct surprise inspections of the aravali on regular basis
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so that no incident of illegal mining/construction takes place.

Copy of minutes of meeting is attached as Annexure R-8.

Further report shall be submitted on receiving the latest

Action Taken Report from the Municipal Council, Sohna.

In view of the submissions made herein above,
present Reply may kindly be taken on record.

Vijay Chaudhary,

Regional Officer, HSPCB

Gurugram Region (S)
Date:25.03.2025 Regional Officer

ryana State Pollution Conirol Board
Place: Gurugram Gurgaon Region (Su _ih I
HSIIDC Com.iex, llird Floor,

IMT Maﬂh ar, G
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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL,
PRINCIFAL BENCH, NEW DELHI
OA NO. 1091 OF 2024

NEWS ITEM TITLED "GURGAON FARM HOUSES BACK RAZE &
REBUILD CYCLE ENSURES RAISINA NEVER HEALS" APPEARING
IN THE TIMES OF INDIA DATED 28.07.2024

AFFIDAVIT
I, Vijay Chaudhary, Regional Officer, Haryana State Pollution
Control Board, Gurugram (South) aged about 56 years do hereby
solemnly affirm and state as under:-
1. That in the aforesaid official capacity, I am well conversant
with the facts and circumstances of the case, therefore, I am

competent to swear this affidavit.

NI

. That I have gone through the contents of accompanying
reply which has been drafted under my instructions.

3. That Annexures are true copy of their originals. ——

Regionar@tﬁze(

ryana State Pollutipn Cenfrol Board

B er N0 ot 2 Gurgaon idn (Su.iti)
R ’UX;} HSIDE Coﬁéﬂ,c}‘&wﬂ?,r,
D“e-—-%njmr‘ ‘)’1 “ Q:Yr- IMT Mane zr, Gur

Verification:

Verified at Gurugram on 25™ day of March, 2025 that the
contents of affidavit are true and correct to my knowledge and on
the basis of information derived from the official record which I
believe to be true and no material fact has been concealed
therein. e /

¥

Deponent

Regional Officer
ryana State Pollution Coniro! Board
Gurgaon Region (Suulh)
HSHDC Com.iex, llird Fioer,
IMT Mane zr, Gurgac

AT ED

N.K DABUR Regd. Ne,
. Advogate Natg o
Distt. Coufl’ G (IR fgﬁj atill:]

25 NAR 2025




15 ANNEXURE R/1

MINISTRY OF ENVIRONMENT & FORESTS
NOTIFICATION
New Delhi, the 7\" May 1992

(Under Section 3(1) and 3(2) (v) of the Environment Protection) Act, 1986 and
rule 5 (3) (d) of the Environment (Protection) Rules, 1986 restricting certain activitiesin
specified area of Aravalli Range, which are causing Environmental Degradation in the
Region.

S.0. 319 (E) - Whereas a Notification under section 3 (1) and section 3 (2) (v) of
the Environment (Protection) Act, 1986 (29 of 1986) inviting objections against
restricting certain activities in specified area of Aravali Range which are causing
Environmental Degradation in the Region was published in the Gazette of India, Part 11-
Section 3 Sub-section (ji) vide S. O. 25 (E) dated 9" January, 1992;

And whereas all dojections received have been duly considered by the Central
Government;

Now, therefore, in exercise of the powers conferred by sub-section (1) and clause
(v) of sub-section (2), of section 3 of the Environment (Protection) Act, 1986 (29 of
1986), read with rule 5 of the Environment (Protection) Rules, 1986, the Central
Government hereby prohibits the carrying on of the following process and operations,
except with its prior permission, in the areas specified in the Table appended to this
Notification:

() Location of any new industry including expansion modernisation;

(i) @ All new mining operations including renewals of mining
leases.
(b) Existing mining leases in sanctuaries/national Park and
areas covered under Project Tiger and/or
(© Mining is being done without permission of the competent
authority.

(i)  Cutting of trees;

(iv)  Congtruction of any clusters of dwelling units, farms houses,
sheds, community centres, information centres and any other
activity connected with such construction (including roads a part
of any infrastructure relating thereto);

(v) Electrification (laying of new transmission lines).



16

2. Any person who desires to undertake any of the above mentioned processes or
operations in the said areas, shall submit an application to the Secretary, Ministry
of Environment and Forests, New Delhi, in the attached application form
(Annexure) specifying, inter alia, details of the area and the proposed process or
operation. He shall aso furnish an Environment Impact Statement and an
Environmental Management Plan along with the application and such other
information as may be required by the Central Government for considering the
application.

3. The Central Government in the Ministry of Environment and Forests shall, having
regard to the guidelines issued by it from time to time for giving effect to the
provisions of the said Act, grant permission within a period of three months from
the date of receipt of the application or where further information has been asked
for from the applicant, within a period of three months from the date of the receipt
of such information, or refuse permission within the said time on the basis of the
impact of the proposed process or operation on the environment in the said area.

4, For seeking permission under this Notification, an gpplication in the prescribed
form (see Annexure), duly filled in, may be submitted to the Secretary, Ministry
of Environment and Forests, Paryavaran Bhavan, CGO Complex, Lodi Road,
New Delhi.

[No. 17/1/91-PL/IA]
R. RAJAMANI, Secy.

TABLE
Areas where carrying on of processes and operations without permission is prohibited

() all reserved forests, protected forests or any other area shown as "forest in
the land records maintained by the State Government as on the date of this
notification in relation to Gurgaon District of the State of Haryana and the
Alwar District of the State of Rajasthan.

(i)  All areas shown as: -

(& Gair Mumkin Pahar, or
(b) Gair Mumkin Rada, or
() Gair Mumkin Behed, or
(d) Banjad Beed, or

() Rundh.
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in the land records maintained by the State Government as on the date of this
notification in relation to Gurgaon district of the State of Haryana and the Alwar
district of the State of Rajasthan.

(iii)

(iv)

(@

(b)

(©

all areas covered by natifications issued under section 4 and 5 of the
Punjab Land Preservation Act, 1900, as applicable to the State of Haryana
in the district of Gurgaon up to the date of this Notification.

all areas of Sariska National Park and Sariska Sanctuary notified under the
Wildlife (Protection) Act, 1972 (53 of 1972).

ANNEXURE

APPLICATION FORM

Name & address of the project proposed:

Location of the project:

Name of the Place:

District, Tehsil:

L ocation Map:

Alternate sites examined and the reasons for the site proposed:

Objectives of the project:

@

(b)

()
(d)

(€
()
(9)

Land Requirement:

Agriculture land:

Other (specify):

0] Topography of the area indicating gradient, aspect & atitude.
(i) Erodability classification of the proposed land.
Pollution sources existing within 10 km. Radius.

Distance of the nearest National Park/Sanctuary/Biosphere
Reserve/Monuments/heritage site/Reserve Forest:
Rehabilitation plan for Quarries/borrow aress :

Green belt plan.

Compensatory afforestation plan.

Climate & Air Quality*:

(@
(b)

Wind rose at site:
Max. /Min./Mean annual temperature.

10
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11.

12.

()
(d)
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Ambient air quality data:
Nature & concentration of emission of SPM, Gases (CO, CO,, SO,, NO
etc.) from the project:

5. ** (a) Water balance at site surface and ground water availability and demand:

(b) Lean season water availability:
(c) Water source to be tapped with details of competing users (Rivers, lake,

Ground, Public supply):

(d) Water Quality:
(e) Changes observed in quantity and quality of water in the last 15 years and

present charging and extraction details:

® o Quantum of waste water to be released with treatment details:

(i) Quantum & Quality of water in the receiving water body:
(i)  Quantum of waste water to be released on land and the type of

land:
Solid Wastes:
(. Nature & quantity of solid wastes generated:
(b).  Solid waste disposal method:
Noise & vibrations:
@ Sources of noise & vibrations:
(b) Ambient noise level:
(© Noise & vibration control measures proposed:
(d) Subsidence problem, if any, with control measures:

Power requirement indicating source of supply; complete environmental details to be
furnished separately, if captive power unit proposed:

(@
(b)

. Total labour force to be deployed with details of:

Endemic health problems in the area.
Health care system proposed:

Number of families and population to be displaced :
Rehabilitation Master Plan:

Risk assessment report:

(@
(b)

()
(d)

Environmental Impact Assessment Report :

Environmental Management Plan: Prepared as per Guidelines of MEF
issued from time to time.

Detailed Feasibility Report:

Proposal for diversion of Forestland under Forest (Conservation) Act,
1980 including Benefit Cost analysis.

11
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13. Recommendations of the State Pollution Control Board and/or the State
Department of Environment & Forests.

Signature of the Applicant
Along with name, date and
full Postal address.

*Data may be obtained from India Meteorological Department and State Pollution
Control Board.

**Ground water Board and the Irrigation Deptt. May be contacted for data.

N.B.

A. Item Nos. 3(¢), 4,5, 6, 7, 8,9, 10, 12 (b) and 12 (c) are not applicable to cutting of
trees.

B. Item Nos. 3(c), 4, 7, 11 are not applicable to construction of cluster of dwelling units,
farm sheds, community centre and any other activity connected with such

construction including roads.

C. Item Nos. 3(b), 3(c) (3e), 3(), 4,5, 6, 7, 9, 12(a) & 12(b) are not applicable to
electrification.

D. All itemsto be furnished in case of mining, industry, thermal power, transport
projects.

E. Notwithstanding the above, any item(s) considered not applicable may be so indicated
along with reasons.

kkkk*k

12
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- List of members attended the meeting enclosed. ANNEXU RE R- 3

A sub. COMmlttee was rorng_t_l‘tpted for scrutiny of the replies < ceived
from Project PrODOnt‘nts to whom the notices were Issued for violat.hg the
provisions of Aravali Notification. The second committee was held on 03- -05 May

2006 in Lhe office of Reglonal Officer, Haryana State Pollution Control Board,
Gurgaon R?Q'OH. Gurgaon.

‘1t was noticed frorn the records of thePollution Control Boa'd that
they had 'lssued. Show Cause Notlces to 20 nos '6f Farm Houses at Gawal Pahari,
559 at Aravall Retreat Raisina, 129 Farm Houses at Golden Height, Sohna. In
addition th.e'show cause notices were issued to the following also: -

Alps Education Society, Sohna.

. Avion Remedies, Sohna. .

- Director, Golden Height, Sohna.
Director, Ansal Aravali Retreat, Ralslina.
The Administrator, HUDA,

MV Buildcon, Sohna.

o BN

It was also I'rifc}rmedv'by the .Board’s officers that there aretotal 217
farm houses plots earmarked at Golden Heights, Sohna and 630 have been
earmarkod at Aravah Retreat Raisina. It was also informed that 71 earr” arked
Farm Hoqses at Aravah Retreat Raisina and 81 earmarked farm houses at -5olden

‘Height, Sohna notlces could not be issued as the non- -availability of the oHroper

address. The detans are _a.s under -

1, .Gawal Pahari: - Show Cause Notlce’s to 20 Farm Houses were
Issued on 15-03-2006. “During scrutiny of the case files it was

/ notlced that out of 20 nos-of the ful\y constructed Farm douse
. - of Gawal Paharl to whom notices were issued 10 nos of tlie

-Proponents has submitted the, replles The case wise detall is
\ i ' enc]qsed at Annexure*h It was observed that 2 nos of owk?\er_
\| . 'Gurvlnder Singh Gera: a’r“\“l..: 3y Bakshi had apphed for
'“""""”'Envlrbnment C|earance in. the-= Envlronment Department
Haryana. In the rest of thé 8 nos réplies. they 'have emphaslze<

i , ‘ l | | - | .!l
bh 1 KT
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- h Femaining 10 nos

e 3.

: pf;'ah'_é’f;‘;WIthoutxégét?t'i‘ﬁfg pr‘:&ﬁ'.ﬁﬁvn’raﬁmént-cne'a-ran‘ceand

_ .+ restlonded to the'tice akwéll as 8dvettisements for

S JPoétFacto : EthrbnméntCF" = =
j ?ajctiq'}j*_-'és a‘lfegdy;;rgf@f;:w‘m%ﬁdéd‘-..by"tﬁe Régional Officer,  , '

t ' or they:, "
: ' Houses ©0 & 7 .
that elther they have not con;it):ucted the Farm isions of the
are not of Gair Mumkin Pahar. Accordingly the P

. tald
Areval Notitcation are ot applicabl, TN TEDIES W TouT

| action. .
- Unsatisfaciory and .the.Proponents owners geserve legal @==un - -

_______ F
s cases Projec ent’ lles Have N
cases Project proponent’s rep

been rece|ved but constructed Farm Houses as reported bY R'.C.
Office thele project owners deserve also Initiations of the lega’
action Immediately, .
Q-Qld_e_n_u_ejg_mmﬂ_’.__ As stated above show cause notlce'{s
Were Issued to 129 project proponents but reply was received
only in 3 cases |e. Rahul Jaln, 6421, M/s Reliant Financlal, E-
12 & M/s High Polint Ex Tools, D-70. .

In the reply they have emphasized since they have constructeﬁ
their Farm. Houses many years ago and Aravali Notification s
not applicable but failed to submit any proof of the constructicn

before. 07-05-1992 'accordin'gly the replies were not fourd

satisfactory. These requires legal = action as alreaty
recommended by the Regional officer Gurgaon

In addition other 24 nos fully constr'u‘c_ted Farm Houses hawve
not bothered to reply the show cause notice even despite‘iof
show ' cause notices and repeated advertisements,} requisad

Immediate legal action. The case wise detailed is enclosed’ at
Annexure-II.

Alps _Educ ‘Soclety, Sohna:
constructed on Galp- Munkin Pahar for which g show cay
notite was Issued 6i-dated 28:10.2005 byt failed to res'po[:'}."se_

Sin¢é|the constructjon of school-comie up in the Galr Murmkin

hasthot
appliiing

‘Steby.-deserve Iigal.

= This School have béen e
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' -been planted under the Arqvall projec

—F =
been reported that the uni@Bas Submitted EIA/EMP in the
Pollution Control Board after the Pub|jc Hearing of the case. He

may -be- advised to- get envlronmental..clearance under Aravali
—

Notification las ‘the areas falls under the Jurisdiction of the

Aravall Notlf'catlon

' Atﬂlﬁu_Bﬂlmﬂ_Bﬂsmm- As reported above show cause .

natice. was Issued to 558 farm house and one school

there. The name of the constructed farm house have been'
marked as (tick. mark). It was further informed that the officlalﬁ
of the Pollution Control Board alongwith the hélp of Revenue
Officer surveyed wherein it was noticed that they are 107 fully
constructed farm house and one school. It was further noticec:
that out of the 108 (Annexure -1V) fully constructed/unde

construction projects 8 nos project pronents as marked a

circle.in the list have applied for environment clearance th

details have been given in the remarks column. It is proposeIiJ
that legal action may be initiated against 100 nos of th-s
farmhouse who have constructed ' without obtainir-;
environment clearance even so much they have not bother; 4
to apply for environmental clearance Inspite of issuance af
show cause notice and advertiment. ;
The representatlve of the Forest Deptt Sh. Sunder Singh w:0
attended the meeting pointed out of that doubtless many fa m
house have come up on the Galr Mumkin Pahar but such areas

mlght bé covered Under 4 &5 PLPA or for the areas must heve
ct. He Was of the view tnat

‘i.’fﬁﬂfvmg of .-exdct owner of the-lawds
earmarked S0 as to ehable Forest Deptt to exactly Identlfy the

areas where the’

. Replies »"
have been received from 213 owners of farmhouses and one 4

school (Annexure-III). During scrutiny of tHe replies received It |
was revealed from tha Board’s office records that 33 nos of!,
- constructed farm house and one nofully constructed school FS.;,'

piantatlon have .beén .undertaken under.

16
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ua
' 3DDIV, 19k E[‘Vlronmental Clearance inspite 0 Of Iss and'.
I

legal actlon. i

envlronmental clearance under the Aravall Notlﬂcatlon

L I . -

24
AM“MD“‘—‘ ta ‘

R The unit’ “fiss

Y
Clearance deer Aravall Not;lflcat| nce of show .

28.10.2005 iy

ce dated 7336-38 dated
advertisement, thereby deserve immediate legal action tf,'
Director, Golden Helght, Sohna; = The Project proponer®,
lald Infrastructure for the Cluster of Farm Houses. Show Ca;iﬁ |
Notice was Issued op dated 15. 03.2006 (vide No- 13 ’
informing him for violation of Aravall Notification and advising;
for ‘gétting Environmental-Clearance but the projec
reply to the show cause notice thereby render himsel

cause no

t failed té,
f liable fO;'.f‘-

legal-action.

Ansal Ralsina: -The prOjeC #' “

Proponent laid Infrastructure for the cluster of Farm Housen

and s charging development and maintenance charges frof,

the ‘members 1i.e. OWners of Farm Houses. Show Cause Notuce
was lssued on dated 15.03.2006 (vide No. 1309) informing hl ‘\
for violatlon of Aravali Notlfication and through advertlsemen s

for getting Environmental Clearance but the project propone nt

failed to reply to the show cause notice thereby render himss flf

llable for legal action. ~ 1'

WQ_[L_HLA,_ShOW Cause notice was issued,,:o
the 4 Administrator, HUDA for constructing road connectmg
Sector-55 with Gurgaon Faridabad Road without gettfng
Environmental Clearance under the Aravall Notification as ‘ne
road was passing ‘through the Gair Mumkin Pahar, He failed’ to

response to the show cause notice thereby liable hlmself “for

]

| 0‘
: =The Project Proponent as reported ,

5N “fmr:ted Gate/Fenclng, roads, tu”""'s-

has

'-‘bou_ndry walls*retc
on the area deslgnated as Galr Mumkln Pahar NOC has been

|ssued by Pollutlon Control Board buit have failed to appls

for
Itz has

—— e o=
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ANNEXURE R-4
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29 ANNEXURE R-6

ANNEXURE-

Damage Report No. 46-S of 07-08

Sl. No. 15
Book No. 198 Sl. No.19753

Forest Department, Haryana, Gurgaon Division
Report No. 19753/198

To Day

Range Officer,
Sohna, Range Sohna.

’ Respected Sir,

Today dated 1/8/2007, inépection was carried out in Sohna hills
Region (Golden Height) and the following damages were found to be caused.
Inspection revealed that accused - Ansal Golden Height (Hill Region), it was
found that the area which was closed under Section 4 and 5 of PLPA 1900,
part of the same, around 14-15 years back, was purchased and a farm
house with gate, fencing was built and sold to the other parties. This area is
comprises of SO0 acres. The Hon’ble Supreme Court, through its judgment
dated March, 2004 declared this area as forest. By the aforesaid act, the
accused has violated the Section 4 and 5 of PLP Act 1900 and Section 2 of
FC Act of 1980. On enquiry, the name and address of accused was found

out.

)

—

Name of accused - Sushil Ansal
M/S Ansal Housing & Construction Company

15, Barakhamba Road, New Delhi.

Sd/-
Halka Van Rakshak



Regiona3 fice, Gurugram (S)
Haryana State Pollution Control Board
3rd ‘Floor, HSIIDC Complex, IMT Manesar, Gurugram
Website — www/.hspch gov.in E-Mail - hspcbrogrs@gmail.com
Tele No. 0124-2290207, 0124-2290208

No. HSPCB/GRS/2024/ Dated:

To
The Farmhouse
A-13, Ansal Retreat, Sohna Gurugram

Sub: Show Cause Notice regarding violation of Aravali Notification dated
07.05.1992 issued under Environment (Protection) Act, 1986.

Whereas, your site was visited on 18.05.2024 and found that fresh construction was
going on at site & partially finished structure already present at site. The photographs of the
same have been clicked by the concerned Field Officer.

Whereas the construction activity is in violation of of Aravali notification dated
07-05-1992 and provisions of EP Act, 1986, thereby, rendering yourself liable for action
under section 15 read with section 19 of Environment (protection) Act, 1986.

Whereas, the Ministry of Environment & Forest, GOl vide their Notification No.
S.0.319 (E) dated 07.05.1992 (Aravali Notification) prohibited the carrying on the following
processes and operations, mentioned at 1 to 5 in the areas mentioned at I to I1I below,

1. Location of any new Industry including expansion/modernization;
2. a. All new mining operations including renewals.
b. Existing mining leases in Sanctuaries/National park and area covered under project tiger
and or
c. Mining Is being done without permission of the competent authority

3. Cutting of trees.
4, Construction of any clusters of dwelling units, farmhouses, sheds, community centers,

information centers and any other activity connected with such construction (including roads

a part of any infrastructure relating thereto);

5. Electrification (Laying of new transmission lines)
(I) All reserved forests, protected forests of any other area shown as "Forest in the land

records maintained by the State Government as on the date of this notification in relation to

Gurgaon District of the State of Haryana.
(II) All areas shown as;
(a) Gair Mumkin Pahar, or
(b) Gair Mumkin Rada, or
(c) Gair Mumkin Behed, or
(d) Banjad Beed, or
(e) Rundh

In the land record

Notification in relation to Gurgaon District of the Haryana. -
(I1I) All areas covered by notification issued under section 4 & 5 of the Punjab land

Preservation Act, 1990, as applicable to the State of Haryana In the District of Gurgaon up

s maintained by the State Government as on the date of this

to the date of the notification.

Whereas the MOEF, GOI vide their Notification No. S.0. 1189 (E) dated 29.11.1999
delegated their powers to the State Government for according environment clearance to the

Page 1 0f 2
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31

prohibited activities in the specified area as detailed above. Henceforth, the applicants who
desired to undertake the above mentioned processes & operations in the specified areas as
detailed above, shall have to submit application to the Secretary, Department of
Environment, Govt. of Haryana along with Environment Impact Assessment/Environment
Management plan and such other information prescribed in Annexure to the notification and
as may be included by the State Government.

Whereas the Environment Department Haryana has published public notice in leading
newspapers which were published on dated 17.07.2005 and 06.02.2006 cautioning the
public, not to carry out any of the processes and operation In the specified areas of Aravali
Hills in Para I above without prior permissions of the competent authority.

Whereas the Environment Department and Haryana State Pollution Control Board
has displayed three hoardings in Aravali Hill areas of Gurgaon District as a public notice, not
to carry out above mentioned processes or operation in the specified areas mentioned
above without obtaining Environment Clearance from the competent authority.

Whereas Supreme Court has from time to time expressed concern about
preservation of fragile ecology of Aravali and has given directions in this regard to all
concerned and they have been reported periodically in the media.

Whereas wide publicity has been given to the electronic media as well as newspapers
for the protection of Aravali areas of District Gurgaon.

Therefore, in view the violation pointed above, you are asked to Show Cause within
15 days as to why the action under Section 15 read with section 19 of Environment
(Protection) Act 1986 may not be initiated against you as to why penalty maybe not be
levied against you for violating the provisions of Aravali Notification and provision of EP Act.
Your reply should reach within the stipulated time period failing which it will be presumed

that you have nothing to say and action will be initiated as per law.
— 5 -

Regional Officer
Gurugram Region (S)

Endst no. Hspca/GR5/2024/o?3p?K dated ﬁf/&{/}dif

A copy of above is forwarded to the following for information and further necessary

actionplease.
" The Chairman, Haryana State Pollution Control Board, Panchkula.
2. The Deputy Commissioner, Gurugram with request to direct Executive Engineer,

Municipal Council, Sohna Gurugram to demolish the illegal structure after expiry of

notice period .
3. The District Forest officer,
plants/trees damaged or remove

action as per acts & rules. .
uncil, Sohna Gurugram is directe tode?nsh

Gurugram to check whether any native species of
d from site during construction activity and to take

4. The Executive Engineer, Municipal Co
the illegal structure after expiry of notice period.
Reglonal Officer
Gurugram Region (S)

Page 2 0f2
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. Regi;nal Oég, Gurugram (S)
aryana State Pollution C
3rd Floor, HSIIDC Com Mo o

‘ plex, IMT Manesar, Guruer
Website — www.hspch qov.in E-Mai ’ Lo
.qov. -Mail - hspch
Tele No. 0124-22902 T

07, 0124-2290208
No. HSPCB/GRS/2024/D7335"3Lf Dated 00/0 6
= 0X
To 09 / [7
The Farmhouse
CR-1, Ansal Retreat, Sohna Gurugram

Sub: Show. Cause Notice regarding violation of Aravali Notification dated
07.05.1992 issued under Environment (Protection) Act, 1986.

Whereas, your site was visited on 18.05.2024 and found that fresh construction was
going on at site & partially finished structure already present at site. The photographs of the
same have been clicked by the concerned Field Officer.

Whereas the construction activity is in violation of of Aravali notification dated
07-05-1992 and provisions of EP Act, 1986, thereby, rendering yourself liable for action
under section 15 read with section 19 of Environment (protection) Act, 1986.

Whereas, the Ministry of Environment & Forest, GOI vide their Notification No.
S.0.319 (E) dated 07.05.1992 (Aravali Notification) prohibited the carrying on the following
processes and operations, mentioned at 1 to 5 in the areas mentioned at I to III below,

1. Location of any new Industry including expansion/modernization;
2. a. All new mining operations including renewals.

b. Existing mining leases in Sanctuaries/National park and area covered under project tiger
and or
c. Mining Is being done without permission of the competent authority
3. Cutting of trees.
4, Construction of any clusters of dwelling units, farmhouses, sheds, community centers,
information centers and any other activity connected with such construction (including roads
a part of any infrastructure relating thereto);
5. Electrification (Laying of new transmission lines) , ‘
(I) All reserved forests, protected forests of any other area sholwn a§' FO.FGSt. in thg land
records maintained by the State Government as on the date of this notification in relation to
Gurgaon District of the State of Haryana.
(II) All areas shown as;
(a) Gair Mumkin Pahar, or
(b) Gair Mumkin Rada, or
(c) Gair Mumkin Behed, or
(d) Banjad Beed, or
©) Runlih the land records maintained by the State Government as on the date of this

ification i i Gurgaon District of the Haryana. ' .

Notification in relation tdo T ifcation <sued under section 4 & 5 of the Punjab land
élrléie:\J;tiaor:a:ctfo;/g;;, asyappncable to the State of Haryana In the District of Gurgaon up

to the date of the notification.

h the MOEF, GOI vide their Notification No. S.0. 1189 (E) dated 29.11.1999
del th Et:;Z?rspoxflers to ,the State Government for according environment clearance to the
egate
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prohibited activities in the specified area as§§ailed above. Henceforth, the applicants who
desired to undertake the above mentioned processes & operations in the specified areas as
detailed above, shall have to submit application to the Secretary, Department of
Environment, Govt. of Haryana along with Environment Impact Assessment/Environment
Management plan and such other information prescribed in Annexure to the notification and
as may be included by the State Government.

Whereas the Environment Department Haryana has published public notice in leading
newspapers which were published on dated 17.07.2005 and 06.02.2006 cautioning the
public, not to carry out any of the processes and operation In the specified areas of Aravali
Hills in Para I above without prior permissions of the competent authority.

Whereas the Environment Department and Haryana State Pollution Control Board
has displayed three hoardings in Aravali Hill areas of Gurgaon District as a public notice, not
to carry out above mentioned processes or operation in the specified areas mentioned
above without obtaining Environment Clearance from the competent authority.

Whereas Supreme Court has from time to time expressed concern about
preservation of fragile ecology of Aravali and has given directions in this regard to all
concerned and they have been reported periodically in the media.

Whereas wide publicity has been given to the electronic media as well as newspapers
for the protection of Aravali areas of District Gurgaon.

Therefore, in view the violation pointed above, you are asked to Show Cause within
15 days as to why the action under Section 15 read with section 19 of Environment
(Protection) Act 1986 may not be initiated against you as to why penalty maybe not be
levied against you for violating the provisions of Aravali Notification and provision of EP Act.
Your reply should reach within the stipulated time period failing which it will be presumed

that you have nothing to say and action will be initiated as per law. d
— 5 =

Regional Officer
Gurugram Region (S)

Endst no. HSPCB/GRS/2024 /0?3'3/ dated ,,ggz(s 6/;\90/9

A copy of above is forwarded to the following for information and further nécessary

actiopplease.
. The Chairman, Haryana State Pollution Control Board, Panchkula.

2. The Deputy Commissioner, Gurugram with request to direct Executive Engineer,
Municipal Council, Sohna Gurugram to demolish the illegal structure after expiry of
notice period .

3. The District Forest officer, Gurugram to check whether any native species of
plants/trees damaged or removed from site during construction activity and to take

action as per acts & rules. .
4. The Executive Engineer, Municipal Council, Sohna Gurugram is direct

the illegal structure after expiry of notice period. \A
R

ed to demalish

egional Officer
Gurugram Region (S)

=
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34 ANNEXURE R-8

From

The Mining Officer - cum-
Member Secretary
District Level Task Force Committee
Gurugram.
To,

The Director General, Mines & Geology, Haryana, Panchkula
The Deputy Commissioner of Police (South), Gurugram.
Secretary Regional Transport Authority, Gurugram
The Divisional Forest Officer , Gurugram.
The R.O. Haryana State Pollution Control Board, South , Gurugram.
SHO , Harvana State Enforcement Bureau , Gurugram
PA to Deputy Commissioner, Gurugram

=) S oLh B L R

Memo No: q-?s‘rgl. Dated : *‘lgl%#‘?

Subject: Minutes of Meeting of District Level Task Force Committee regarding
illegal mining held on 29.07.2024 at 11.30 AM at D.C. Office, Gurugram.

Please find enclosed herewith Minutes of Mecting of District Level Task
Force Committee duly approved by Deputy Commissioner —cum- Chairman of DLTFC
Gurugram regarding illegal mining held on 29.07.2024 at 11.30 AM at Deputy
Commissioner Office, Gurugram under the Chairmanship of Deputy Commissioner ,
Gurugram.

This is for your kind information and necessary action please.

Mining Officer -cum-
Member Secretary
District Level Task Force Committee

Gurugranp
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3/25/25, 3:20 PM Gmail - REPLY ON BEHALF OF RESPONDENTg)?S (DISTRICT MAGISTRATE, GURUGRAM) In OA 1091 of 2024 Titled N...
M Gma" Rahul Khurana <rkhuranalegal@gmail.com>

REPLY ON BEHALF OF RESPONDENT NO. 5 (DISTRICT MAGISTRATE,
GURUGRAM) In OA 1091 of 2024 Titled NEWS ITEM TITLED "GURGAON FARM
HOUSES BACK RAZE & REBUILD CYCLE ENSURES RAISINA NEVER HEALS"
APPEARING IN THE TIMES OF INDIA DATED 28.07.2024

1 message

GURGAON REGION SOUTH HSPCB <hspcbrogrs@gmail.com> 25 March 2025 at 14:26
To: Rahul Khurana <rkhuranalegal@gmail.com>, "Consultant Judicial-NGT(P.B.)" <Judicial-ngt@gov.in>

PFA

Regards,
Regional Officer
Gurugram Region (S)

ﬂ 1091 of 2024 Final Reply 1.pdf
8577K

https://mail.google.com/mail/u/0/?ik=98c7 16ffcf&view=pt&search=all&permthid=thread-f: 1827555821069161688&simpl=msg-f:182755582106916... 11
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